Shri K.N. Ramachandra

CENTRAL ADMINISTAATIVE Tnieuna; IveGistered A/D

BANGALORE BENCH

Commercial Cohplex(EDA),

Indira Nagear,

Pengalore-560038

Dated /3th August '8¢

Applicetion No 119/86(F)

Versus

1. The Assistant Controller of Stores, )
fgilway General Stores, Hubli.

~ 2. District Controller of Stores,
Reilway General ZStores, Fubli.

)

Shri Ch.Remskrishna Rso, Member (Judicizl) on

consisting of himself end Hon'ble Shri L.Y.A.

(Administrative) is forwsrded herewith.
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Shri K.N.Ramzchandra, cos

C/0 Shri Shrikant N. Terdal
Room No A2, III Floor,
Indire Mahal Lodge,
Gendhinagar 5th Main,
Bangalore -560009

Shri M. Sreerangaiazh, .
Main Road, Cubbanpet,
Bengalore- 560002
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Applicant

Respondents

A copy of the Judgement delivered on 5.8.1986 by Hon'hble

behzlf of the Bench

Rego, Member

CTION iﬁ;;CEH

(JUDICIAL)

Advocate for
Applicant.

Advocate for

lespondente.
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BANGALLTE BENCH

BANGALCOE,

The Hen'ble Shri Ch, Hemakrizhne Dop, lngber (Fulicicl)
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The Hon'bic 8Wri L,H,A, Rego, Feowber (Adminiztre

Applicalion No. 119/86 (F).

Dete of
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Shri K.MN, Bamcchsndres
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2. The Distirict Contzollexr of Slorzs.
Shri Shrikert M., Terdsl MAvocete for

Advoceis for
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recpondents,



/2/

JUDGMENT

(Delivercd by Shri Ch. Ramzkrichna Rao, Member (Judl.)

Heard ccunsel on bcth sides,

2. Recerding to Shri Ehrikent %, Terdual, ccuncel for the
aiplicent, the applicent was not served with a copy of the corder
rejscting the appeal preferred by him and he cculd not, therefcre,
file 2 review petiticon tc the higher authoritices, before apzroaching
thic Tribunz! for rodressal of hie grievance as prayed for in the

Applicesticn.

3. Shri Sreesrannaish, advccate, appearing cn behalf of the
respoendents, could not sdduce procof cf hzving served the aprellate

order cn the applicant.

4, In the circumstances, we direct the respondents to serve a
copy of the appcllzte crder on the applicant immedistely, sc that he
may have an cpportunity tc file hic review petiticn zoainst the said
order and if he is apgorieved by thz result of the review petition, he
is at liberty tc aporoach this Tritunal fer radressal, The respondents
are alsno dkEkRx dirccted to dispcee of the applicant's review petiticn

within a pariod of thres mcnths frem the dete of raceipt cof th2 review

petiticn.
515 The application is disposed cf acpordingly.
Lef | ~ Sed |
(L.HeR.-REGC ) (CH. RAMAKRISHNA RAD)
MEMBER (AM) MEBER (JM)
5.8.1986. 5.B.1986,
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